Endt. No.

HIGH COURT OF CHHATTISGARH, BILASPUR

4506 /Checker Bilaspur, Dated 06" March, 2025

1-15-2/2012

Copy of Notification Nos.1009/795/21-B/2025 dated 05-03-2025, issued by the Law

& Legislative Affairs Department, Mantralaya, Mahanadi Bhawan, Atal Nagar, Nava Raipur &
Notification No. 4505/Checker/ll-15-2/2012 Dated 06/03/2025 issued by the High Court of
Chhattisgarh, Bilaspur, are forwarded to:-
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2.

10.

11.

12.

13.

14,

15.

16.

17.

18.

19.

20.

21.

The Joint Registrar-cum-P.P.S. to Hon'ble the Chief Justice, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon'ble Shri Justice Sanjay K. Agrawal, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon'ble Shri Justice Sanjay Agrawal, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon'ble Shri Justice Parth Prateem Sahu, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon'ble Smt. Justice Rajani Dubey, High Court of Chhattisgarh,
Bilaspur, for information of her Ladyship.

Private Secretary to Hon'ble Shri Justice Narendra Kumar Vyas, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon'ble Shri Justice Naresh Kumar Chandravanshi, High Court
of Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon'ble Shri Justice Deepak Kumar Tiwari, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon'ble Shri Justice Sachin Singh Rajput, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon'ble Shri Justice Rakesh Mohan Pandey, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon'ble Shri Justice Radhakishan Agrawal, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.
Private Secretary to Hon'ble Shri Justice Sanjay Kumar Jaiswal, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.
Private Secretary to Hon'ble Shri Justice Ravindra Kumar Agrawal, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.
Private Secretary to Hon'ble Shri Justice Arvind Kumar Verma, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon'ble Shri Justice Bibhu Datta Guru, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Amitendra Kishore Prasad, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Registrar General, High Court of Chhattisgarh, Bilaspur, for
information.

P.A. to Director/Additional Director, Chhattisgarh State Judicial Academy, High Court
of Chhattisgarh, Bilaspur for information.

Registrar (Vigilance/l. & E/Judicial/S&A Cell/CPC), High Court of Chhattisgarh,
Bilaspur for information.

The Principal Secretary, Government of Chhattisgarh, Law & Legislative Affairs
Department, Mantralaya, Mahanadi Bhavan, Atal Nagar, Nava Raipur for
information.

The Principal District and Sessions Judge, Rajnandgaon with a request to
make all necessary arrangements for establishment of newly sanctioned Fast
Track court of District & Additional Sessions Judge at Ambagarh-Chouki. He
is also directed to transfer all the pending cases related with the jurisdiction
as mentioned in the notification to the newly established Fast Track Court,
Ambagarh-Chouki on or before 29-03-2025.
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24.
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28.

29,

30.
31.

35,

e

The Principal District and Sessions Judge, Balod/Balodabazar-Bhatapara/Balrampur-
Ramanujganj/ Bastar (Jagdalpur)/Bemetara/Bilaspur/Dakshin Bastar (Dantewada)/
Dhamtari/Durg/Janjgir-Champa/Jashpur/Kabirdham  (Kawardha)/Kondagaon/  Korba/
Koria (Baikunthpur)/ Mahasamund/Mungeli/ Raigarh/ Raipur/ Surajpur/  Sarguja
(Ambikapur)/Uttar Bastar (Kanker) for information.

The Principal Judge/Judge, Family Court, Balod/ Balodabazar/ Bastar (Jagdalpur)/
Bemetara /Bilaspur/ Dakshin Bastar (Dantewada)/Durg/ Dhamtari/ Janjgir-Champa/
Jashpur/Kabirdham (Kawardha)/ Korba/ Koria at Manendragrah/Kondagaon/
Mahasamund/ Mungeli/ Raigarh/ Raipur/ Rajnandgaon/ Surajpur/ Sarguja (Ambikapur)/
Uttar Bastar (Kanker) (Chhattisgarh), for information.

The Registrar, Industrial Court, Ghadi Chowk, Raipur, for information 7

The Judge, Commercial Court, (District level), Atal Nagar, 2" Floor, Yojna Bhawan,
Near Police headquarters, Nava Raipur, for information

All the Joint Registrar, High Court of Chhattisgarh, Bilaspur, for information.

The Additional Registrar (Judicial/Administration/D.E.& E./ Classification) High Court of
Chhattisgarh, Bilaspur, for information.

Officer-on Special Duty-cum-C.P.C., High Court of Chhattisgarh, Bilaspur for
information.

The Secretary, High Court Legal Services Committee, High Court of Chhattisgarh,
Bilaspur for information.

The Budget Officer, High Court of Chhattisgarh, Bilaspur for information.

The Additional Registrar, Work Section, Confidential Section, High Court of
Chhattisgarh, Bilaspur for information and necessary action.

The Dy. Registrar, District Establishment Section, High Court of Chhattisgarh, Bilaspur
for information and necessary action.

The Controller, Government Regional Press, Khairagarh Road, Rajnandgoan,
Chhattisgarh with a request to publish it (Notification No. 4505/Checker/11-15-2/2012,
Dated 06/03/2025 issued by the High Court of Chhattisgarh, Bilaspur, in the forthcoming
issue of Chhattisgarh Gazette.

Section Officer/Senior Court Manager/ Accounts/ Pension/ Protocol/ Dispatch
/Compliant/ Writ/ Civil/ Criminal/ Central Filing Section/Record Room (Adm.)/ Stationary/
Supreme Court Section/ Library/SCMS Cell, High Court of Chhattisgarh, Bilaspur for
information.

I/C NIC, High Court of Chhattisgarh, Bilaspur with a direction to upload this endorsement

in the official website to this High Court. ‘
X
0
Do

(K. Vinod Kujur)
N/F(egistrar General



‘\I\/\G&E‘ T
GOVERNMENT OF CHHATTISGARH

LAW AND LEGISLATIVE AFFAIRS DEPARTMENT MANTRALAYA
MAHANADI BHAWAN, N/ VA RAIPUR (C.G.) 492002

NOTIFICATION 05 MAR 2075

Nava Raipur, Dated [03/2025

No. \00%/’795 /21-B/2025,- In exercise of the powers conferred by clause
(b) of Section 5 of the Chhattisgarh Civil Courts Act, 1958 (No. 19 of 1958),
the State Government, hereby, constitutes and establishes "Fast Track Court
of District Judges” as specified in the schedule below with effect from 29"

March 2025, namely:~
SCHEDULE
| 8. No. Name of District Name of Place No. of Fast
) Track Court
1 - (23 3) 4)
1 Mohla~Manpu1‘-A_1nhaga.1rl1~ Ambagarh-Chouki 1
L Chouki '

By ordex and in the nane of the
Governor of Chhattisgarh,

/

(Rajnish Shrivastava)
Principal Secretary
Government of Chhattisgarh
Law & Legislative Affairs Department

00
Endt. Né.\ 795/ XX1-B/2025 Nava Raipur, datef) 5 AR02875
N1~ Registrar General, High Court of Chhattisgarh, Bilaspur with reference
to Memo No.1047/11-15-2/2012 Bilaspur dated 16™ January 2025 and
Memo No.3712/Checker/TI-15-2/2012 Bilaspur dated 24" February,
2025,
2. Private Secretary 10 Hon’ble Law Minister, for Perusal,
Private Secretary to Principal Secretary, Law, Govt. of Chhattisgarh,
Mantralaya, Raipur for Perusal. n
4, Deputy Director, Government Regional Printing Press, in front of
Indravati Bhawan, Atal Nagar, Nava Raipur, for publication in E-Gazette
(Extra Ordinary}
5. Web-administrazor, Law and Legislative Affairs Department, Mahanandi
Bhawan for uploading in the Official Website of the Department,

For information and necessary action. P
I WO Eo

(Shahabuddin Qureshi)
Additional Secretary
Government of Chhattisgarh
-y Law & Legislative Affairs Department
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No. 4505 /Checker
I1-15-2/2012

Bilaspur, Dated the 06.03.2025

In exercise cf the powers conferred by Sub-section (1) of Section 12 of the

Chhattisgarh Civil Courts Act, 1958 (Act No. 19 of 1958) and in supersession of its previous
Notification No. 13366/ 11-15-2/2012 dated 22.08.2024, the High Court hereby directs that the Fast

Track Courts of District & Additional Sessions Judge (for trial of cases regarding Crime against

Women) as constituted and established by the Law Department Notification Nos. 3526/ 21-B/13 dated
30.04.2013, endt. Notification No. 3859/986/21-B/16 dated 18.04.2016, 2127/2590/21-B/2024 dated
21.08.2024 and Notification No. 1009/795/21-B/2025 dated 05-03-2025 for each Civil District shall

sit with effect from the date 29.03.2025 at the places specified against them in the table below:-

TABLE
SL Name of Civil Fast Track Courts of District & Additional Sessions Judge
No. District Place of No. of Fast Jurisdiction
sitting Track Court
(1) @ 3) C) S)
1 Balod Balod 1 Area falling under the jurisdiction
of district headquarters
2 | Balodabazar Balodabazar 1 Area falling under the jurisdiction
of district headquarters
3 | Bastar (Jagdalpur) Jagdalpur 1 Area falling under the jurisdiction
of district headquarters
4 | Bemetara Bemetara 1 Area falling under the jurisdiction

of district headquarters
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Bilaspur

Bilaspur 1

Area falling under the jurisdiction
of district headquarters

Pendraroad 1

Area falling under the jurisdiction
of District & Additional Sessions
Court, Pendraroad

Dakshin Bastar

Dantewara

Dantewara 1

Area falling under the jurisdiction
of district headquarters

Dhamtari

Dhamtari 1

Area falling under the jurisdiction
of district headquarters

Durg

Durg 1

Area falling under the jurisdiction
of district headquarters

Janjgir-Champa

Janjgir 1

Area falling under the jurisdiction
of district headquarters

Sakti 1

Area falling under the jurisdiction
of District & Additional Sessions
Court, Sakti

10

Jashpur

Jashpur 1

Area falling under the jurisdiction
of district headquarters

11

Kabeerdham
(Kawardha)

Kawardha 1

Area falling under the jurisdiction
of district headquarters

12

Kondagaon

Kondagaon 1

Area falling under the jurisdiction
of district headquarters

Korba

Korba 1

Area falling under the jurisdiction
of district headquarters

14

Koria (Baikunthpur)

Baikunthpur 1

Area falling under the jurisdiction
of district headquarters

15

Mahasamund

Mahasamund 1

Area falling under the jurisdiction
of district headquarters

16

Mungeli

Mungeli 1

Area falling under the jurisdiction
of district headquarters

17

Raigarh

Raigarh 1

Area falling under the jurisdiction
of district headquarters

18

Raipur

Raipur 1

Area falling under the jurisdiction
of district headquarters

19

Rajnandgaon

Rajnandgaon 1

Area falling under the jurisdiction
of district headquarters

Khairagarh 1

Area falling under the jurisdiction
of District & Additional Sessions
Court, Khairagarh

Ambagarh- 1
Chouki

Area falling under the jurisdiction
of  Tehsil-Mohla, = Ambagarh-
Chouki, Manpur, Khadgaon,
Aundhi including Police Stations-
Mohla, Amabagarh-Chouki,
Manpur, Khadgaon, Aundhi,
Chilhati Gotatola, Madanwada,
Sitagaon, Kohka Patankhas.

20

Surajpur

Surajpur 1

Area falling under the jurisdiction
of district headquarters

21

Surguja (Ambikapur)

Ambikapur 1

Area falling under the jurisdiction
of district headquarters

12

Uttar Bastar (Kanker

Kanker 1

Area falling under the jurisdiction
of district headquarters

BY ORDER OF THE HI?H COURT

"

A
‘:J\"‘b

(K. Vinod Kujur)
egistrar General




